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RAMESH NAIR 

Shri Mihir Rayka, learned Additional Commissioner (Authorized 

Representative) appearing for the Revenue submits that as per the NCLT 

Order dated 28.07.2023, the appellant company got liquidated and this 

Tribunal also passed an order holding the appeal as infructuous vide Final 

Order No. 12282 of 2023 dated 12.10.2023. 
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2. Considering the submission made by learned Authorized 

Representative, this appeal is also dismissed as infructuous.  

 (Dictated and pronounced in the open court) 

 

 
(RAMESH NAIR) 

                                                                          MEMBER (JUDICIAL) 
 

 
 

      (RAJU) 
  MEMBER (TECHNICAL) 

Neha 


